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APPLICATION NO,
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Commercial Complex (BDA)
‘Indiranagar

. Bangalore -~ 560 038

| vated + 16 JAN1989

1505

/88(F)

W,P, NO. -

Rpplicant(s)
Shri G, Mastanappa
To S

1, Shri G. Hastanappa
€/o Shri Shantaram Samant
Advocate
26/1, Ist Cross
‘ nillers Road, Benson Toun
Bangalore

‘2, Shri Shantaram Sawant
Advocate
26/1, Ist Cross
Millers Road, Bensown Town
Bangalore ' :

/-

Respondent(g)

The éollector of Central Excise & CUstoms,
Bangalore & another

4,

s,

3. The Collector of Central Exqise & Customs

Central Revenue Building’
Queen's Road
Bangalore - 560 001

Subject :

Shri S.K,. - Puranik
Administrative Officer

.Office of the Assistant. Collector

of Customs
Davanagere
Chitradurga District

Shri m,S. Fadmarajaiah
Central Govt. Stng Counsel
High Court Building -

Bangalore - 560 001 .

:VSENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herewith the copy of 0RDER/8X!¥/!N¥ER!N*BRBE§

passed by this Trlbunal in the above Sald application(x) on
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE

DATED THIS THE 11TH DAY OF JANUARY, 1989

_ Hon'ble Shri Justice K.S. Pyttaswamy, Vice-Chairman
Prese _ and
Hon'ble Shri P, Srinivasan, Member (R)

APPLICATION NO. 1505/1988

Shri G, Mastanappa,
0/o the Superintendent,
Head Quarters Office,

Bangalors. eeee Applicant.
(Shri Shantaram Sawant, Advocate)
) Ve
1. Collector of Central Excise
and Customs, Queen's Road,
Bangalors.,
2, Shri S.K. Puraq%k,
Rdministrative Ufficer,

Rsst, Collector of Customs, :
Davanagyera. cece Respondents.

(Shri M. Vasudeva Rag, CeLGsARsS.Co
for Shri M.S. Padmarajaiah)
This application having come up for hearing to-day;'

Shri P, Srinivasan, Hon'ble Member (A) made the following:

CRDER

This application mads under Section 19 of the Admi-
nistrative Tribunals Act, 1985 has come up for hearing
before us today. Shri Shantaram Sawant, learned counsel

appeared for the applicant. Shri M, Vasudeva Rao,

learned Additional Central Government StandinQICounsal,
ho was presant in tha court sought for an aéjournment
the case had to be argusd by Shri M.,S5. Padmarajaiah
o is unable to come teo Court today. ue aré unable to
accede to this request of Shri Rao and have therefore

proceeded to hear the matter on merits.
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. 1 \ 2, The applicant who Was working as an Office
'SUpafintandent (0S) was promoted on ad hoc basis: as
 Administrative Officer (AD) by an order dated 16.2.1987
and was posted at Belgaum. By a subsequent order dated
" 23.3.1988 he was reverted back to his old pest of 0S.

He is aygrieved with this latter order.

3. The respondents have produced the relevant re-
ﬁords which uwe have perused., We find that in the first
instance the applicant and a certain S.K. Puranik who
was next in the order of seniority to the applicaﬁt in
the grade of 0S5 were promoted to the post of AQ on |
ad hoc basis by order dated 16.2.1987.’ Regularipromo-
tion had to be made to thsse posts and for this purposs

, £ -3
a meeting of the Departmantal Promotion Committes (opC)

cant as well és sight other persons fnr\promotion. The
applicant is a person belonging to a Scheduled Caste(SC)
and there was a vacancy réserved’For SC. Respondent«2
Shri S.K. Puranik who is also a ﬁerson belonging to SC
and who was next tec the applicant in thp‘saniority list

of 0S5 was graded 'very good' while the applicant himself

was graded 'good'., One mors candidate belonging to

general category viz. Shri P. Balaraman whoss seniority

;J::" ’

S -~
N : —’
ﬁ-"anl;///igher grading than the applicant though they vare

"juniors to him. This necessitated the raversion oF the S

NS

was held on 16.3.1983, The said DPC considesred the appli-

was next below that of Shri Puranik was also gféded as

C e, T

wery good'. The result was that the DPC recomﬁgﬁééd.'.m
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applicant. Howsver, in a subsequent DPC held some time
in Dedembsr, 1988 the applicant's case was recommsndsd

for promotion and he was duly promoted as A0 on a regu-

lar basis by order dated 23,12,1988,

4, Shri Sawant's submission was that eQen th0ughvths
applicant has now been given promotion to the post of AO,
he was denied the right of officiating in that post bet-
ween 23.3.1988 and 23.12.1988 and thus his service in
the higher grade has been interrupted. He submitted that
the applicant should be treated as haﬁing officiated as
AD continuously from 23.3,1988 to the date of his subse-

quent promotion without interruption.

5, The facts narrated by us above will clearly show
that the reversion of the applicant by order dated
23.,3.1988 was fully justified because his promotion in
the first instance was on ad hoc basis and when regular
promotion to that post was considered two persons who had
better reports than him were preferred to the applicant.

The reversicn thus having bsen justified the contention
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